
orncE OF TNF District & sess^n iQC»,E
""GAJAPAIL .P

L No ' iM'.:; //Dtd 04'" June. 2022

From

To

RECEIVEOX-i

Sub

Ref

Sio

The District & Sessions Judge
Gajapati Paralakhenundi

The Registrar General.
High Court of Onssa
Cuttack

Submission of the compliance reports p
judgenient of the h-onble Court 'ri VCPfCl
Mo 31622.'2021 & W P ;C . No.32580:^021

Hon'ble Cou-ts L No 10558 (17) dtd 1'i 09,3021

With reference to the letter and on the subiect citecJ
above. I am forwa'd here-A/itn the compliance repon to the directions
ana gudelmes iss-jed m the Judgements of the Hon'ble Court in
W P iC. NO 31622';'021 & 'W P (Ci No •.)2580/202 I siibmitlecl by the
Add! District 8 Sessions Judge, Paralakhemundi vide his office
L Nos.1572 dtd 02 05 2022

This 'S tor favour K-nd information of the Hon'ble Cour
Yours faithfully

]j ft/OS l'(: •
District & Sessions Judge, 1/c
Gajapah Paralakhemundi

End; As above- C1 Sreet(s:
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To.

Ol I ICI.Ol 1 1(1-ADDI,. [)iSl l<tT I ANOSI SSK JNS Jl ̂ 1/>

PARALAKllhMUNlJl, DlSl : (,/\.IAI'A 1 1

f 4

Teller No. ^ ' 1 '5 / l>>alcd '* ■ ' June. 2022

•rom,

Shn llcmarila Kdinar Selhi. r>.S J S.

Addl, ITslricl & Sessions fiiii;ee.

Paralakhemundi

1 he Registrar Gerierai.
1 l()n'hle High C (;un of Hrissa.

('ullack.

( Ihrough the Dislricl Judge. C,ajapali.. ParlakJierriundi i

Sub> Comphanee to the order ui the judgment of the
1 Ion blc Court in 'A I'(( i Nos 31622 2')2I and

32580 of 202!

Kcl:- Memo No 955 ( 13) iJtd 10 02.2022 of the Histnei

Offline. ParlaklH-mundi.

Sir.

As uc.-iired by the Hon'ble fiigti (aiun in judgrnerits

dtd.31.01.2022 pa.ssed in W.P.IC ) No.31622-2021 and V/ j' tCj .No

32580 of 2021. 1 am to furnish the report for the forlrnglil eornmeneing

from 16.05.2022 to 31.05.2022 and to report that during the period, no

application was filed with prayer foi release of the sei/ed vehicle fhe

occasion afso did not arise to bear any such pendine applieati(<n as no

such application for release of the seized vefiiele remained pcridmg for

being dealt with during the f(<rtnight.

1. request, tlial ifiis may kindly be phieed before tfic

Hon'ble Court lor perusal

Yours faithfully.

<  ' t
'  » i' ,

i  y ■ ■ '

i
Addl Dist, A. Sessions Judge,

Paialakl emuiuii
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t|-fMCE OF THE DISTRICT & SESSIONS JUDGE

^UAPyVTI,,,.jiAj:<:M,A

//[)tc. ?y'' lune ,?02TI. No.

-AS'

Jhri Sa\yi:T,oifB Mishra, O S J S
Disitrict A Sessions Jiicge
G 0 j M pa11, I' ' a i'.a I a k h?■•' rn i.j n d i

0

RECEI

S.jb

Sef:

S-r,

Fhe Registrar Genera' ,
Higli Cuui ' ot Onssa
Siittack

■Subrnission of the C'arnpliaiK/s reijor::. t.o fie order in < ! i<
judgeiTiant of 1ie '••on'ble Cnart n V'.PiC
No.31622'2021 d: V/.P 'C Mo.3258

Hon'bie Courts L.No. lOSSS ; 17)di.d. 'ii 09. ■■.021

With refe-erce -y: toe ietlei rn;.! or the suajec cite;

above, am 'orward herewiln the compliance rep of :c the direct C'l v

arc guidelines issueu n tlie J jdgei^:-:nl;.^. o" the Ecn bi-.'' C ."ij't i i

'/.'.P. C, Tvo 31622/20,: I & 'i/V.F- ;C N:. ii JOdC/OCi 1 ■•m..b.-nuiec oy hit
Acid' LuS'TI-.:! & Sessions .Ji.i ige F'af t-iisl hemu'idi ■• ■ ice his oThk
. Mo 1697 cltd 18 08.2022

This IS foi fa^'our of kind infofiTiaticn of the Uon'cie 3 on"

l-nci : 6 . above- 01 SI eel

I'ours laitt-iKilly

isti ict S Sessions J.jdgi:-
a.apan Paralaidiei lun.-
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'>1 I l( 1 OI ni l \|)|)| i )|M|<i( 1 A'.h SI ss!n ,S i i l)(

I'AKAI \KI I I Ml M)l , DIS I (,A IM' ■>. |

I cikT \(), U , ( D.itcil ' * ■ i i iiic. aa2

loni.

1 o.

Slii i I Icmanl;! Kumar Scllii. O.S.J S.
Arlcll . nisli icl A Sessions liitlge.
I'aralaklicmuiuli .

The Keuislrar (jeiieral.

l ioirble l liiih Court ul CJris.sa.

C'ullaek.

{I hrou^li the i^istrie! Judge. (ia)af);ili. I'arlaklieiiuindi)

Complianee to the orrler in the iuilgmeiil ol the
llon'hie Cotirl in VK. IA((. j Nos. 31622 2021 and
32580 of 2021 .

Re IT

Sir.

Memo No.055 ( I3) Dul. 10.02.2022 ol' the District
Oniee. I hukikhemundi.

A.S desired by the llonTrle High Court in judgments
dtd.31 .01 .2022 passed in W P.(C) No.31622/202! and W.P.(C) No.
32580 ol 2021, i am to furnish the report lor the fortnight commencing
from 01 .06.2022 to 15.06.2022 and to report thtit during the period, no
application was filed with pra;,er for relettse of the seized \chicle. 1 he
occasion also did not arise to hear any such pending application as no
such application lor reletise ol the seized vehicle remained pendine for
being dealt with during Ihe fortnight.

1. iet|uest. thtil this iitity kiiull) be |tliicctl belt)ie the
lion ble Court loi perusal .

Yotirs faithfullc

j, 'Tlh IP "h '
Addl . Disl , A Sessions .iudge.

Piiralakhemuiidi
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I  ' ORTNIGHT Rl POR ' ON DISPOSAL Oi PL N DING APPLlCTIONS IN DtFf F. Rt NT COURTS OF BOl-TTH jUOGFHlP FOR Rf IF ASF O'- VF.HICLI S St l/F 1) IN CRIMINAL C ASF b |
i OF OIFFTRFNT POLICt STATIONS Of BOUDH DISTRICT PF R DIRECTION Of THF HON'BI f COURT VIDF JUDCT MEN I DAI ■ li i JANUARY /0/A' IN W.P ( C ) NO. |
I  31622/2021 as indicated in "Annexure-A" 1

No. of aiipiicatio; s pending in I

different Coi.us of Boudh

Judgesftip as oncil 06.2022 tor 1
release of the se)?pti vehilces as j

indicated in Annexure A" 1

i Applications disposed of

turmg tfie forlicght

ftomOl.Ob 2022 to

!S.0b.2022

0

■Nf! ot applK tic us
pending at tiie end of

15,06.2022

r 3\e No. and Name of the court m which the appliratH.ms are pending

ISessions Judge-cum-Spl. Judge, Boudh

M C'. Case Ne 2'T/ ^f'2i)( Ban;n.itni n s. Case N<> 51/2020;

Delay in disposal as ttic counsel for the peftioner is taking time for hearing of the application

0  " '
D'Stritt R st'sSKMis 'ud^-e, Boudh




